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Hon'ble Ur. Joss P. VYerghsse, Vice-~Chairmen{J)--
The only relief ssught in this applicat.on, as suo dtiad

the counsel for ths: appoiicent, is thnet his reprzs.nostions
annsxure A-4, A=5, A=0 a2nd A-7 may Dz disposcd of as
pediticusly as possibieg before th: r-sult of the pending
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result of the D.P.C, procsedings shall bs subject to

the order to be pevsad by the resoondsnts on mserits
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